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Heari It. counsel for the applicant, Mr. B.C. Sinha. 

Ld. counsel,, Mr, C. Samaiar appears on behalf of te respenients 

by filing his power. 

2. 	Li. counsel f or the applicant has irawn our atteitn 

to the letter dated 13.8.97 is5uei by the authcrjes intirnatin 
Post-.retirement complimentary 

the applicant the amount ofpasss to whiCh he is entitlet as 
I 

per his application tiated 6,8.97 ani surnits that the sai. 

letter has been issuei by the authority defyirg the erie 

passed by this Tribunal on 3,7.97 in O.A. No.254/1996. Jt 

he adnittei 	fact that he cot the requisite passes after 

18,9,97 on the basis of the •rier of the c&ilway Ioar. 

L. c.uisel for the respenents has pr.iucei a statement 

Showine, the nnber of passes is suei. to the applicant after 

18.9.97 i,e, aiter passing of the JusIgment by this Tribvnal 

in O.A. 254/96 and that has nt been disputei by the ii. counsel 

for the applicant. 

In view of the above, we fini that the applicant' 

grievances have been mitiatei by issuing the passes as aears 

c.nt.i, 1  2 
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frrn the stat&it su)Rmitted ley the a11eei criternners ani as 

a0ftnittee, loy the aAlicant. Thexey, we are net inc1inA 

ras.Q any cntit preceeilinw, agitinst the respcnents on e 

a11eeó qrGunis, Acceringiy, the CkC is he&y disposealef 

5 	No ør.er  as to cests. 
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